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COMMITTEE ON PUBLIC UNDER-
TAKINGS
SIXTH REPORT
SHRI MANUBHAI PATEL

(Dabhoi) : On behalf of Shri Surendra-
nath Dwivedy, I beg to present the
Sixth Report of the Committee on Pub-
lic Undertakings on contracts entered
into by Rourkela Steel Plant of Hindus-
tan Steel Limited with the M/s. B.
Patnaik Mines (P) Limited and others
for the supply of Iron ore and Manga-
nese ore.

PETITION RE. CONSTITUTION
(AMENDMENT) BILL
SHRI INDER J, MALHOTRA

(Jammu) : I beg to present a petition
from Major-General (Retd,) U. C.
Dubey and ohers, relating to the Con-
stitution (Amendment)  Bill, : 1967,
(Amendment of the Eighth Schedule).

11.48 Hours

STATEMENT RE. CEMENT DISTRI-
BUTION REGULATION

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDI) : On behalf of Shri F. A.
Ahmed, I wish to make a statement on
the decision of Government to regulate
distribution of cement in the country

SHRI N. DANDEKAR rose—

MR. SPEAKER : We do not allow
a discussion now., Let him lay the
statement on the Table.

SHRI RAGHUNATH REDD] : ..I
beg to lay on the Table a statement on
the decision of Government to regulate
distribution of cement in the country.
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MR. SPEAKER : When once it is
allowed, it has to be done again. The
practice we have been following with
respect to such statements is that after
the statement is made, members may
ask for time to discuss it. If imme-
diately after it is made, questions are
allowed, it will take much time without
yielding corresponding results. We will
not be able to get proper replies, One
question is not going to clarify all
matters, On one question today we
have taken nearly 45 minutes. If we
allow questions on this. it will take
another 40 minutes without yielding any
result. That is my difficulty. There-
fore, we made a rule.

Let Members go through the state-
ment. If necessary, we can have a dis-
cussion later on, next session.

SHRI N. DANDEKAR (Jamnagar) :
That will mean that the mischief will
be done and then we will have a debate
over it.

MR, SPEAKER : He might write to
the Minister, Or he might write to me
and I will forward it to the Minjster.
Otherwise, we will take another 40
minutes on this,

11.50 Hours
BANKING LAWS (AMENDMENT)
BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FNANCE (SHRI
JAGANNATH PAHADIA) ;: On be-
half of Shri Morarjii Desai, T beg to
move for leave to introduce a Bill fur-
ther to amend the Banking Regulation
Act, 1949, so as to provide for the
extension of social control over banks
and for matters connected therewith or
incidental thereto, and also further to
amend the Reserve Bank of India Act,
1934, and the State Bank of India Act,
1955.

MR. SPEAKER : Motion moved :

“That leave be granted to intro-
duce a Bill further to amend the

*Published in Gazette of India Ex-
traordinary, Part II, section 2. dated
23.12-67.
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Banking Regulation Act, 1949, so as
to provide for the extension of social
control over banks and for matters
connected therewith or incidental
thereto, and also further to amend
the Reserve Bank of India, Act,
1934, and the State Bank of India
Act 19557,

SHRI S. M. BANERJEE (Kanpur):
1 do not want to object to this Bill, but
I want to say one thing...

MR. SPEAKER Shri 8, Kundu

SHRI S. KUNDU (Balasore) : I
want to make this submission. I do not
want that the nation should be fooled
and cheated in the name of socialisation
or in the name of this Bill. We demand
complete nationalisation of the banks.
I want to make this very clear. But the
Bill that has come before us will only
serve the interests of certain people. So
far as the Government is concerned,
it will further bureaucratise the entire
banking industry and it will never serve
the purpose for which the entire coun-
try demanded nationalisation of banks.

AN HON, MEMBER : Not
country.

SHRI S. KUNDU : 99 per cent of
the people of the country. During these
years, out of the deposits, a huge pro-
portion, 87 per cent, has gone as loans
to big industrial houses. 49 per cent of
the shares are held by 3 per cent of the
shareholders. 36 per cent of the shares
are held by one per cent of the share-
holders—I am just giving you these
figures to show the magnitude of the
hold of big business on the banks. The
directors, their relations brothers, uncles
and so on among themselves distribute
the loans and interest to their own con-
cerns.

entire

This has actually helped the concen-
tration of economic power in the hands
of a few. Therefore, I would request
Government to take back this Bill and
bring forward a complete Bill nationa-
lising the entire banking structure, That
is the only solution.

If the Government by this Bill want
to show to the country that they are in
favour of pationalisation, it will only
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be cheating and fooling the entire
country, though we are demanding com-
plete nationalisation.

SHRI 5. M. BANERJEE rose—

MR, SPEAKER : The rule is that
if a motion for leave to introduce is
objected to, the member opposing may
make a brief statement and reply will
be given by the Minister concerned.
Then without further debate, the ques-
tion has to be put. The rule is very
clear. If all of you want to speak, it
will become a debate.

SHRI S. M. BANERJEE : I am not
transgressing the rule.

SHRI JYOTIRMOY BASU (Dia-
mand Harbour) : Only one second.

MR, SPEAKER :
only one second.

SHRI S. M, BANERJEE : After all
there has been a convention here.

MR. SPEAKER : Convention should
replace rule ?

SHRI S§. M. BANERIJEE : Why
should you be so rigid about the rules
on the last day ?

Everybody wants

On behalf of my group, I want to
register my protest and say that the
Congress has succumbed to the wishes
of the big business houses. Now it is
quite clear. ..

SHRI N. DANDEKAR (Jamnagar) :
Is he opposing the Bill 7

MR. SPEAKER : Yes.

SHRI N. DANDEKER : He has not
said so,

SHRI S, M. BANERIJEE : This is a
prostitution of nationalisation.

I would only request you to convey
our feelings to the hon. Deputy Prime
Minister that he will not able to end
monopoly by keeping the banks in the
hands of the sharks,

MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Banking Regulation Act, 1949, so as
to provide for the extension of social
control over banks and for matters
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connected therewith or incidental
thereto, and also further to amend
the Reserve Bank of India Act, 1934,
and the State Bank of India Act,
1955",

The motion was adopted.

SHRI JAGANNATH PAHADIA :
1 introduce the Bill.}

12.55 Hours

CIVIL DEFENCE BILL*

THE MINISTER OF STATE (IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
On behalf of Shri Y. B. Chavan, [ beg
to move for leave to introduce a Bill
to make provision for civil defence and
for matters connected therewith,

MR. SPEAKER : The question is :
“That leave be granted to intro-
duce a Bill to make provision for
civil defence and for matters connect-
ed therewith”,
The motion was adopted

SHRI VIDYA CHARAN SHUKLA :
I introduce the Bill.

11.56 brs.
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